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Notes of The Registry

Order of The Tribunal

None appears for the applicant. Heard Ld. Counsel for
the Respondents.

Ld. Counsel for the respondents filed an M.A and
submitted that vide order dated 19.06.2015, the Hon'ble
High Court observed that, the Ld. Counsel for the
applicant has stated that in the meantime, no other
proceeding or corecive process shall be pursued by his
client so as to frustrate the result of the aforesaid two
petitioners.

In view of this, the C.P is dropped and notices
discharged. Applicant is at liberty to file fresh
application after disposal of the writ petition, if his
grievance is still pending.

Copy of this order be made available to Id. Counsel for
the Respondents.

( SWARUP KUMAR MISHRA) ( GOKUL CHANDRA PATI)
MEMBER (J) MEMBER (A)
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